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Bengal and demand for

separate Gorkhaland etc. (CA)Y'
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SHR] YOGENDRA MAKWANA:
Sir, it is most unfortunate that the
hon. Member has not understood me
properly. My statement ;s very clear,
For his benefit and for the benefit of
the House, let me tell you, Sir, that
these Rajbanshis are also Rajput
Tribes and the whole of Cooch-Behar
they were previously ruling. (Inter-
ruptions) Sir, the hon. Member who
was very eloquent about the Centre-
State relations, ghould not advise me
on thig issue. I know my duties well
and 1 know what is Centre-State
relation. I have repeatedly suid
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during my replies to the hon. Mem-
bers that there ig no jntention on the
part of the Centra] Government to
interfere in the Stxfe affairs. We do
not want to interfere and we do not
want to take any action. On the con-
trary, it is the Central Government
which- bas adviseq and helped the
State Government in tackling this
issue. Not only that. Whatever help
is required is rendered by the Central
Government and unnecessarily the
hon. Member hag made many allega-
tions against me and my party also,
which gre far from truth. I do not
accept it. (Interruptions). Sir, it is
easy to make allegation but it js very
difficult to prove it. Such allegations
are made by the Marxists glso. But
there ig no basis and there jgs no
foundation for it.

13.10 hrs.

MATTERS UNDER RULE 377

(i) NEEDP FOR CREATING A NEW RAIL-
wAy DIviSioN AT SALEM (TAMIL
Nabpu)

*SHRI C. PALANIAPPAN (Salem):
Mr. Speaker, Sir, under the jurisdic-
tion of Olavakkod Railway Division
in Keralg State, 17250 railway
workers are employeg covering 1019
metres of railway track. Dharma-
puri, Salem. Perivar. Coim-
batore, the Nilgiris and Tiruchirapallj
districts of Tamil Nadu are in this
Olavakkod Railway Division, On
2-10-1979 a new Railway Division
called Trivandrum Division has been
created in Kerala State. The Railway
track from Vettikattery to Cochin
Harbour has been brought under this
Division. Now in Kerala State there
are two Railway Divisions, one at
Olavakkod ang the other at Triven-
drum.

*The original speech was delivered in Tamil
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Upto 1956 in Podanur in Coimbatore
district of Tamil Nadu there wag a
railway division. Since there was
no Railway Division at that time in
Kerala State, this Podanur Division
was transferred to Olavakkod. Ag a
large number of Railway  workers
living in the six gistricts of Tamil
Nadu gre to depend upon the dis-
pensation of the Divisional Head-
quarters at Olavakkod, which is far
away from their place of work, many
times their grievances go unattended,
Having realised their problems in
1963 jtself, the Railway Board had
acquired land in Kandampatti near
Salem junction for the purpose of
locating a new Railway Division at
Salem. But the matter is resting there
till today. Salem has become an
industrial town. Salem Stee] Plant
is coming up fast. Just 50 kilometreg
away from Salem, jn Mettur we have
Mettuy Aluminium Company, pMettur
Chemicals Litd, and many other large
industrial undertakings. In Mohanur
adjacent ty Salem there is a coopera-
tive sugar mill, a paper mill etc.
These units have to go to Olavakkod
for getting their wagon requirementg
registered. In the circumstanves
explained, there js every need for
creating a new Railway Division at
Salem. I demand a statement from
the hon. Minister of Railways in this
regard.

(ii) ADVANCING OF FUNDS TO BAMNAN
Suear MiI1tns AT GonNba (U.P.)
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(iii) REPORTED NON-AVAILABILITY OF
CEMENT IN BANGALORE AND OTHER
PARTS OF THE KARNATAKA.

SHRI T R. SHAMANNA (Banga-
lore South): Mr. Deputy-Speaker,
Sir, it is a matter of regret that for
the past two or three monthg cement
has become g rare commodity in
Bangalore City and some other places
in Karnataka. The public are put to
great hardship for want of cement.
Most of the buildings under construc-



